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copy of Notification No. S.O. 128 
dated the 16th February. 1960. 
[Placed in Librart/, See No. LT-18841 
80]. 

I beg to lay on the Table, under 
sub-section (3) of section 48 of the 
Colfee Act, 1942, a copy of Notifica-
tion No. S.O. 2829 dated the 26th 
December 1959 making certain further 
amendment to the Colfee Rules, 1955. 
[Placed in Librarll, See No. 1.'1'-1878/ 
eO]. 

PRESl1lENT'S ACTS IN RELATION TO 

STATE 01' KERALA 

Shri Satya Narayan Sinha: On 
behalf of Shri Datar, I bell to lay on 
the Table a copy of each of the 
following Acts enacted by the 
President, under sub-section (3) of 
section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act, 
1959:-

(i) The Kerala Co-operative 
Land Mortgage Banks Act, 
1960 (No. I of 1960), and 

(ii) The Kerala Warehouses Act, 
1960 (No.2 of 1960). [Placed 
in Librart/, See No. LT-1885/ 
60]. 

NOTIJ'ICA1'IONS tlNDl!R WORKING 

JOURNALISTS (CO'NDmONS 01' SD-

VICE) AND MISCELLANEOUS PROVI-

SIONS ACT AND MINES ACT. 

The Deputy Minister of Labour 
(Shrl Abld All): I beg to lay on the 
Table a cOPy of each of the ~ 

papers:-

(i) Notification No. G.S.R. 149 
dated the 6th February 1980, 
under sub-section (3) of 
section 20 of the Working 
Journalists (Conditions of 
Service) and Miscellaneous 
Provisions Act, 1955, making 
cp.rtain amendment. to the 
Working Journalists (Condi-
t<;ons of Service) and Mis-. 
cellaneous Provisions Rules, 
1957, an/! 

(ii) Notiflc.tion No. G.S.R. 97 
dated thr. 23"d Janm.,·y 1960, 
under "ub·,o··, 'On (7) of 
~  59 of the ~ Act, 
1952. making certain amend-
ments (0 the Coal M<;n"s Res-
rue Rules. 1959 [PI1"".:! in 
Library, See No. LT-1886/ 
no]. 

BUSINESS OF THE HOUSE 

The MInister of Parliamentary' 
Aftalrs (Shrl Satya Narayan Sinha): 
WiLh your pfrmlj .<;ion, Sit', I rL<;e to 
announce that Government Business 
for the week . commencing 15th 
February will consist of: 

1.. Discussion on the Presiden1fs 
. Address, 

2. Further consideration of the 
amf!ndments made by RajYk 
Sabha in the Dowry Prohibi-
tion. Bill, 1959, and 

3. Consideration and passing ot 
the Delhi Land Holdings 
(Ceiling) Bill, 1959, as 
reported by the Joint Com-
mittee. 

As Member. are already aware, the 
Railway Budlet for 1960-61 will be 
presented on the 17th February 19GO, 
after dispolal of I ~  

LEGAL PRACTITIONERS BILL 

ExTENIIION 01' TIME POa PRESEN'IATIOIf 

01' REPoRT 0" JOINT COMMI'r'l'IZ 

Sbri C. ft. Pattabbl HamaD (Kum-· 
bakonam): I beg to move: 

'''lba t the time appointed for 
the presentation of the Report of 
the Joint Committee on the Bill 
to  amend and consolidate the law 
relating to Jegal practitioners and 
to provide for the constitution of 
Bar Councils and an All-India 
Bar, be extended upto the 30th 
March 1960". 




